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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  

 
ORIGINAL APPLICATION NO. 622/2024 

 
IN THE MATTER OF: 
 
VARUN GULATI                                                                 …APPLICANT 
 

VERSUS 
 

STATE OF HARYANA AND ORS.                               …RESPONDENTS 
 
 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 13, M/S SMITZ POLYTEX. 

 
MOST RESPECTFULLY SHOWETH: 
 
1. That the present objections are being filed on behalf of M/s Smitz 

Polytex, Respondent No. 13, in compliance with the order dated 

27.02.2025 passed by this Hon’ble Tribunal wherein the newly 

impleaded respondents were directed to file their objections to the 

Joint Committee Report dated 03.01.2025. As per the order dated 

08.01.2025, the Answering Respondent has been impleaded as 

Respondent No. 13 along with other industries based on the Joint 

Committee Report. 

 
2. That at the outset, it is submitted that the observations recorded in the 

Joint Committee Report do not fully reflect the compliance status of 

the answering respondent, and certain findings therein are based on 

erroneous assumptions, miscalculations, and an outdated compliance 

assessment. 
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3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

4.1. That the Answering Respondent submits that an inspection was 

conducted in July/August 2024, and certain observations were 

recorded regarding the operation of its Primary Effluent Treatment 

Plant (PETP). The Answering Respondent further submits that a 

Show Cause Notice (SCN) dated 02.01.2025, was issued by the 

Haryana State Pollution Control Board (HSPCB). The inspection 

report and the SCN alleges non-compliance with prescribed discharge 

norms pH values, TDS levels, and alleged dilution in the PETP, Non-

maintenance of records concerning production, fresh water 

consumption, and sludge management and potential bypass 

arrangement for untreated/partially treated effluent 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 
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Cause Notice and the latest response to the HSPCB Show Cause 

Notice along with all the relevant annexures is annexed herewith and 

marked as ANNEXURE R-1. 

 
4.3. That the answering respondent categorically denies the 

abovementioned allegations and submits that Post-inspection, the 

Answering Respondent carried out a thorough review of the PETP 

operations and undertook corrective measures to address any short-

term imbalances, if observed. The Unit has deployed trained operators 

to oversee PETP operations, and a separate energy meter has been 

installed to monitor and maintain the required operational hours and 

efficiency. 

 
4.4. That the average water consumption and effluent generation are 

regularly documented and have never exceeded the permissible 

limits. The Answering Respondent holds a valid CTO under the Water 

Act and Air (Prevention & Control of Pollution) Act, 1981, and also 

holds valid hazardous waste authorisation valid up to 30.09.2025. 

Since the grant of consent, the Answering Respondent has 

consistently adopted best practices in effluent treatment and remains 

compliant with the terms and conditions laid down therein. 

 
4.5. That it is submitted that Sludge is collected, stored, and disposed of 

as per the valid Hazardous Waste Authorization granted by HSPCB. 

The Respondent has an agreement with an authorized facility—copies 

of which can be furnished upon request. 

 
4.6. That the occasional variance in pH was due to a short-term technical 

adjustment in chemical dosing, which was immediately rectified. The 
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latest independent laboratory reports confirm that the Unit meets the 

prescribed parameters for pH, TDS, and other relevant criteria. The 

PETP is designed to address high TDS effluent by a combination of 

chemical treatment and filtration. Any temporary deviation has been 

corrected, and additional control measures have been incorporated in 

the Standard Operating Procedure (“SOP”). 

 
4.7. That the Inspection report has mentioned wrong information with 

respect to the unit which is rectified herein below:  

- The PETP status is Operational 

- The Installed capacity (KLD) is not 250 KLD but is 10 KLD 

- The Utilized capacity (KLD) is not 100-200 KLD but is 8 - 

10 KLD 

- The Consented trade effluent generation is 25 KLD 

 
4.8. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. The Answering Respondent submits that the difference in 

inlet/outlet concentrations does not automatically imply external 

dilution; rather, it indicates effective chemical treatment and 

flocculation leading to removal or reduction of contaminants. 

 
4.9. That in view of the above, the answering respondent prays that the 

findings in the Inspection Report be reconsidered, as they are based 

on mere assumptions rather than conclusive evidence of dilution. The 

answering respondent submits that corrective measures are already in 
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place, ensuring ongoing compliance with all applicable 

environmental laws. Further, given that the CETP’s inefficiencies 

contribute significantly to the overall compliance status, the 

answering respondent cannot be unfairly categorized as non-

complying without a thorough and individualized assessment of its 

operational processes. 

 
4.10. That in light of the foregoing submissions, the answering respondent 

categorically denies any allegations of non-compliance and submits 

that the findings of the Joint Committee Report and the subsequent 

classification of the answering respondent as non-complying are 

based on assumptions rather than conclusive evidence. The answering 

respondent has consistently adhered to prescribed environmental 

norms, holds valid statutory permissions, and has taken proactive 

measures to ensure compliance. 

 
4.11. That in view of the discrepancies in the findings and the absence of a 

direct causal link between the answering respondent’s operations and 

the alleged environmental violations, it is most respectfully prayed 

that the answering respondent be provided with an opportunity to 

cooperate with the authorities and implement any further 

recommendations, if necessary. 

 
4.12. That the answering respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 
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5. The answering respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 

 
 

RESPONDENT NO.13 
(Through Its Authorized Representative) 

 

THROUGH 

 

          
[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

        
[CHINMAY DUBEY] & [RHYTHM KATYAL] 

Advocates for Respondent No. 13- M/s Smitz Polytex  
8A, Sagar Apartments, 6-Tilak Marg, 

New Delhi-110001. 
Mob.: 9888884445 

Date: 23.07.2025           E-mail: siddharth.batra@satramdass.com 
Place: New Delhi           Phone: 011 4704 6111 
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HARYANA STATE POLLUTION CONTROL BOARD 
Plot No. 1, Sector-15, Part-II, Sonipat, Ph. - 0130-2236119, 

E-mail ID: - hspcbrosr@gmail.com 

\ nw'10"'4 .. \,,...-....· .. ~ 
l - \ i __ ...... i 
-- --~ 

'>,_, •• ..,;,! ....,,~,,~, 
'-"':,~ 

No. HSPCB/SR/2025/ o?6 43 
To 

Dated: ~/CJ(/ o<5 

M/s SMITZ POL YTEX, 
PLOT NO. 5, HSIIDC BARHI , SONIPAT 

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action 

under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water 

(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and 

Control of Pollution) Act, 1981 and imposing environmental compensation as per order 

dated 22.12.2021. 

1J\/hereas , the unit was inspected on 07 .08 .2024 by the Joint Team of CPCB and HSPCB iri 

reference to OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble 

NGT, New Delhi and the unit is involved in process of Pre-treatment & dyeing having CTO valid upto 

30 .09.2027 . 

Whereas , during ins_pect!on following deficiencies have been observed which need to be 

cornp!ied as per condition of CTO granted to the said.unit:-

, . Efflue~t cllaracteristics : as per analysis report is as be low:-

Parameter ! PETP inlet PETP outlet Prescribed Compliance w.r.t norms 

disch~rge 

\ . norms I- pH - r----9=7=~=------::1-:-1-::.3~ 7 - - G1)- _--_-9-.C1- ---+-T- r_e_at_e_d_ ef_fl_ue_n_t_ w_a_s _f_o_u .... nd_ n_o_n_-

i I 
--· 
Colour 

I 
/ (Hazen) I 

~- GOD (n19/I) ]­

\ 

complying w.r.t. prescribed 

discharge norms fo r pH 11.3 

- ·137 - -'- ·llDL--- ----=--- - (against norm of 6.0-9 .0) & TDS 

I I 2104 (against norm of 2100) No I 
i • J High reduction 1n pollution 1 

3114 - 53 · - 5oo I parameters md1cat1ng dilution with I 

I fresr1water in PETP at different I 
stages. Non-Complying 

1066 
__ 406 __ l 1400 

88 1500 (Di-scl1arge norms & dilution). I 

•

1 

cou-(m_g~ _/ _ 
r:~: (mg/I) 

1 I Tos (ing7if--
, I 

- - _I 

'r3G8 

I 

I 2104 7100 

.I·-- - --· . - -· - - - ---- - --- -

Rc:cord of productior:i , fresh water consumption, effluent generation & discharge and sludge 
2. -----=-' .-- - --- ,-------, ..,....-

'.j(;: .2r::i ti o17 w ;.1:; nol mai,1iained. 

• 
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Recommendation of the Team:-

1. Unit shall properly operate PETP so that no untreated/partially treated effluent is discharged into 
drain outside Unit's premises. / 

..> -

2. Unit shaH· maintain record of production, fresh water consumptiQD.., effluent generation & 
discharge and sludge generation. -

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure 
ac.tic,n r.-ray not be ta~~r1 agaii 1st yvu1 u11il uh:, 33-A Water (P1 evt:lriiior, ami Comrol oi Poiiuti<mJ ;\c,,, 

197 4, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 197 4 
and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) 
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under lhe Acts 
for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws. 

In case you fail to reply/comply with the deficiencies mentioned above within above meritioned 
stipulated time period, it will be presumed that you have nothing to say in this r".) ::;Rrd and accept the 
status as mentioned above, which will warrant closure action .against your un:: r.1 nder relevant Asts/ 
Rules besides initiation of legal action under the rP- levant Acts/Rules without giving any further not,c;:; . 

Whereas, ·for the above said violations you are liable to pay the Environmental Compensation in 
~ -- -_ ferrns of the directions of Board issued Letter no. HSPCB/PLG/2021 /2343-2350 dated 22.12.2021 as 

' assessed by the Board as per methodology defined therein . 

Ends!. No. HSPCB/SR/2025/ Dated: 

~~11~ 
Regional OffiC'H, / 
Sonepat Region. 

fv 
A copy of the above is forwarded to the Chairma;1, HSPCB, Panchkula for information, please. 

· 9e r . ~ t ~,~_1 
. . ~~~8 - u 

~,~ ~~tceJ,o ~\~. 
~c=.~9,C4. ~ ~v'M ~ ---

Reional Ofi1cer, 
Sonepat Region. 
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23rd July 
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